FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
ODICEA DISTRIBUTION TECHNOLOGIES PRIVATE LIMITED

(DEALING IN OTHER NON-STORE RETAIL SALE [ INCLUDING NETWORK MARKETING ])
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1. | Name of the Corporate Debtor Odicea Distribution Technologies Private Limited
along with PAN & CIN/ LLP No. PAN No. AACCO8394A

CIN No - U52599DL2018PTC343068

2. | Address of the Registered Office 45-A, Flat B-2, First Floor, Begumpur, Malviya
Nagar, New Delhi - 110017, Delhi

3. | URL of website The Company has no website
4. | Details of the place where the Not Applicable
majority of fixed assets are located
5. | Installed capacity of main Not Applicable
products/ services
6. | Quantity and value of main CD is not operational since 2024

products/ services sold in the
last financial year

7. | Number of employees/workmen No employees at present.

8. | Further details including last Last audited financials available for FY 2024
available financial statements (with | Other details can be obtained by e-mailing on
schedules) of two years, lists of cirp.odicea@gmail.com

creditors are available at URL:
9. | Eligibility for resolution applicants | The same can be availed by sending a request to
under section 25(2)(h) of the Code | cirp.odicea@gmail.com

is available at URL :
10. | Last date of receipt of expression | Thursday, 18th June, 2026
of interest
11.| Date of issue of the provisional list | Tuesday, 23rd June, 2026
of prospective resolution applicants
12.| Last date of submission of Sunday, 28th June, 2026
objections to the provisional list
13.| Date of issue of the final list of Tuesday, 30th June, 2026
prospective resolution applicants
14.| Date of issue of information Wednesday,1st July, 2026
memorandum, evaluation matrix,
and request for resolution plans to
prospective resolution applicants

15.| Last date for submission of Friday, 31st July, 2026
resolution plans
16.| Process email id to submit cirp.odicea@gmail.com
Expression of Interest
17.| Details of Corporate Debtor's The Corporate Debtor is registered as MSME
registration as MSME
Dated :- 3" June, 2026 For Odicea Distribution Technologies Private Limited
Place: Mumbai Sd/-

KDRA Insolvency Professionals Private Limited

Resolution Professional

Odicea Distribution Technologies Private Limited

IBBI Registration No. IBBI/IPE-0059/IPA-1/2022-23/50037
Correspondence Address of the Resolution Professional:

1601, Unicorn, Dattaji Salvi Marg, Andheri West, Mumbai — 400053
Registered Email - irp@kdraip.com

Correspondence email - cirp.odicea@gmail.com
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FINANCIAL EXPRESS

SMFG INDIA CREDIT COMPANY LIMITED
Corporate Office: 10th Floor, Office No. 101,102 & 103, 2 North Avenue,
Maker Maxity, Bandra Kurla Complex, Bandra (E), Mumbai — 400051

SMFCs

IR Lol

PUBLIC NOTICE

Notice is hereby given to the public at large that deceased co-borrower namely LATE
ANIL TYAGI along with other Borrowers namely KANIKA TYAGI, (LEGAL HEIR - A)
KANIKA TYAGI W/O ANIL TYAGI , B) OM PRAKASH TYAGI F/O ANIL TYAGI ) had
availed financial assistance of Rs. 24,27,661 /- (RUPEES TWENTY FOUR LAKHS
TWENTY SEVEN THOUSAND SIX HUNDRED SIXTY ONE ONLY) from SMFG India
Credit Com pany Limited (“Secured Creditor”) againstimmovable property bearing
PROPERTY DESCRIPTION - PROPERTY DESCRIPTION -

ALL THAT PIECE AND PARCEL OF PROPERTY BEAING ONE RESIDENTIAL PLOT
OF LAND AREAMEASURING 46.12 SQ. YDS. IE. 38.56 SQ. MTR., OUT OF KHASRA
NO. 360, SITUATED IN THE AREA OF VILLAGE GHUKANA , LONI, TEHSIL AND
DISTRICT GHAZIBAD, UTTAR PRADESH - 201003 BOUNDRIES : EAST : PLOT
DIGER, WEST : PLOT DIGER, NORTH : PLOT DIGER, SOUTH : ROAD 15 FT.

" (“Secured Asset”). That, consequent to the defaults in repayment, the said loan account
has been declared NPA and the SARFAESI proceedings will be initiated against the said
Secured Asset. Meanwhile, the unfortunate demise of said Co-Borrower namely LATE
ANIL TYAGI has come to the knowledge of Secured Creditor and despite several efforts
of Secured Creditor, it has not been able to trace the identities of legal heirs of the said
deceased Borrower.

Therefore by way of the present public notice, the legal heirs of the deceased co-
borrower namely LATE ANIL TYAGI are hereby requested to intimate to the
undersigned in writing about their identities with all necessary and supporting
documents within 7 days from the date of publication hereof, failing which it shall be
presumed that there are no legal heirs of the deceased borrower, whereupon Secured
Creditor shall be at liberty to initiate proceedings in accordance with law including under
the provisions of the SARFAESI Act, 2002 read with Security Interest (Enforcement)
Rules, 2002 and enforce its security interest against the said Secured Asset which shall
include taking possession of the said Secured Asset and thereafter effecting sale of the
same to recover its outstanding dues. Authorized officer Rahul Singh & Mob:
+919999155682
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DATE : 03.06.2026
PLACE : DELHI

Sd/- AUTHORIZED OFFICER
SMFG India Credit Co. Ltd.

SMFG INDIA CREDIT COMPANY LIMITED
Corporate Office: 10th Floor, Office No. 101,102 & 103, 2 North Avenue,
Maker Maxity, Bandra Kurla Complex, Bandra (E), Mumbai — 400051

SMFG

FORM A
PUBLIC ANNOUNCEMENT
{Regulation 14 of the Insolvency and Bankruptey Board of India {Voluntary Liguidation
Process) Repulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
APL APOLLG MART LIMITED

RELEVANT PARTICULARS
{ Mama ol Corparate Person APL Ancdlo Madd Limiled
) | Diase of Incorporation of Carporate Persan | OF 182039
3. [ Authorty wnder which corparsie person s | Minsstry of Corporate Affers — ROC -Dalhi |
| Inceepeeatedl reglstared
f Corporale ldantdy Mumber | Limded-Lisbdby
| laeriity-Wumbsar of Carporate Ferson
| Address of the reqistarad office and principsl
| office {if any) of corporste person
| Liguidation Commencement Date of
| Cosporate Person

| U52590DLZ0Z1 PLCIS0G0E

= |

M|

H. no. 37, Ground _::-:-l:-'-I;!a-:'gl:r-.'—lre:l_IEr_-:.'!'a'.'s
Ezsl Dalhi, Delte, Dedhi, India, 150092
| 30th May, 2026

(- -3

Mr. Amil Guota

Add: G-17, Winay Magar, Krishre Nagar,

Lucknow, Utar Pradesh - 226083

Emadl Id: amitguptacsd@gmail cam

Contact Mo: 790575AD5L

Reg Mo IBENPA-DDZIP-NIDI21/2016-20170
| 10048
290h Jurse, 2026, Email 1D K cormasponbencs
amijuptacs@gmail.com

| Mame. Address, Emai Addrass, Telephone
| KWumb=ar and the registration number of the
| brquisator

B, | Last dake for subimessian af ciaims and emai
| i Eaf carraspondence
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Nolcs 15 I'u_:r&.u:,l i i|'|i|'. e ARL Apdlin Mart Limiled has commenced saluntary Bquidaiian on
A0th May, 2026
Thie sEakenhoklers of APL Apollo Marl Limsded ame bareny called wpon fo sibmit o prool of e

claims, on or bafare 2t June, 2026, 1o the kquidater &f ke addrass menlicned against ilam 7
This lInancial credilors shall sulmsl thair prealal dams by gleciroms means only, 88 clhar stakeholdars
may submil fha proaf of claims in person, by peslar by eeckonic means
Submission of false or migleading proafs of claim shall attract penaities,
Sl
Mr. Amit Gupta
Liguidator

APL Apolic Mart Limited
IEEVIFA-DOZ/IP-NO0021/2016-201 710048

Place: Mew Delhi
Date: 03rd June, 2026

PUBLIC NOTICE

Notice is hereby given to the public at large that deceased co-borrower namely
LATE KRISHAN LAL KHURANA along with other Borrowers namely DIPIN
KHURANA, (LEGAL HEIR - DIPIN KHURANA S/O LATE KRISHAN LAL
KHURANA, RADHIKA KHURANA W/O LATE KRISHAN LAL KHURANA) had
availed financial assistance of Rs. 19,75,000 /- (Rupees Nineteen Lakhs
Seventy-Five Thousand Only) from SMFG India Credit Company Limited
(“Secured Creditor”) againstimmovable property bearing

PROPERTY DESCRIPTION -

ALL THAT PIECE AND PARCEL OF HOUSE NO. A-137, AREAABOUT 255 SQ.
FT., KALKAJI, NEW DELHI-110019” (“Secured Asset”). That, consequent to the
defaults in repayment, the said loan account has been declared NPA and the
SARFAESI proceedings will be initiated against the said Secured Asset.
Meanwhile, the unfortunate demise of said Co-Borrower namely LATE KRISHAN
LAL KHURANA has come to the knowledge of Secured Creditor and despite
several efforts of Secured Creditor, it has not been able to trace the identities of
legal heirs of the said deceased Borrower.

Therefore by way of the present public notice, the legal heirs of the deceased co-
borrower namely LATE KRISHAN LAL KHURANA are hereby requested to
intimate to the undersigned in writing about their identities with all necessary and
supporting documents within 7 days from the date of publication hereof, failing
which it shall be presumed that there are no legal heirs of the deceased borrower,
whereupon Secured Creditor shall be at liberty to initiate proceedings in
accordance with law including under the provisions of the SARFAESI Act, 2002
read with Security Interest (Enforcement) Rules, 2002 and enforce its security
interest against the said Secured Asset which shall include taking possession of
the said Secured Asset and thereafter effecting sale of the same to recover its
outstanding dues. Authorized officer Rahul Singh & Mob: +919999155682

DATE : 03.06.2026 Sd/- AUTHORIZED OFFICER
PLACE : DELHI SMFG India Credit Co. Ltd.

Form Mo, INC-26
[Pursuant o rule 30-the Companies (Incorporation) Rules, 2014]

Advertisement to be published in the newspaper for change of
registered office of the company from the state of Delhi to the
state of Karnataka

Befora the Central Govemmen!
Delni Region

In the matter of sub-section (4} of Section 13 of Companies Act, 2013
and clause {a) of sub-nula (5} of nule 30 of the Companies {Incorporation)
Rulas, 2014,

AND

I the matter of Fiueance Bess India Private Limiled having its registered
office  at Level-5, Caddie Commercial Tower Asrocity, 1G] Airport, Mew
Dalhi, Dathi, India, 110037, Petitioner

Motice is hereby given to the General Public that the company proposes
to make application to the Central Governmenl under section 13 of the
Companies Act, 2013 seeking confirmation of alterstion of the
Memorandum of Association of the Company for shifting of registered
office of the company in terms of the special resolution passad at the
axtra ordinary general mesting held on 07th February 2025 to enable
the company lo change its Registered Office from “State of Dalhi® 1o
“State of Karnataka”.

Any person whose Interest is likely 1o be affected by the proposad
change of the registered office of the company may deliver either on the
cause to be delvered or send by registered post of his'her objections
supported by an affidavit stating the nature of his/her interest and
grounds of opposition to the Regiongl Director at the address B-2 Wing,
Z2nd floor, PL. Deendayal Antyodaya Bhawan, 2nd floor, CGO Complax,
Mew Delhi = 110003, within fourteen days of the date of publication of
this notice with a copy of the applicant company at its registered offica at
the address menbioned below:

LEVEL-5, CADDIE COMMERCIAL TOWER AEROCITY, 1G| AIRPORT,
MEW DELHI, DELHI, INDIA, 110037

For and on behalf of
Fluence Bess India Private Limited

Soi-
Date: 03-06-2026 DHANYA YAGNA ROOPA
Place: Delhi Director

FORM NO. 1

DEBTS RECOVERY TRIBUNAL, LUCKNOW

{Area of Jurisdiction: Part of UHtar Pradesh)
6001, Universily Road, Near Hanuman setu Temple, Lucknow-2 26007
DRC Mo, 1172 0F 2024
NOTICE UNDER RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT 18961
READ WITH SECTION 29 OF RECOVERY OF DEBTS DUE TO BANKS & FINANGIAL
INSTITUTION ACT, 1993

Noble Co-Operative Bank Lid.  ...........Applicani
Versus
Ms Dev Professional Services and other ....Respondent

To,

1. M/s Dev Prolessional Services throuah it5 proprietor Mr. Brabam Dev Sharma at

G-44 Sector 56 Noida Gautam Buddh Nagar UL.P-201310

2. Anil Bahbar R/o 2514, 5th Floor, Tower A Sector 62 Noida Gautam Buddh Nagar

LL.P-201301

3. Anil Babbar R/0 103, Mahagun Morpheus, Plot ng, E-4 Sector-50 Moida Gautam

Buddh Nagar UP-201310

1, This &5 to nofify that a-sum of Rs.25,.04,915/- (Rupees. Twenty Five lacs Four

Thousands Nina Hundrads Ffteen only) along with the interest @1 0.00% per annum

with monthly rest from the date of filing of the Onginat Application ie. 01.08.2023 till

full recovery is made from the defendants with cost is due as per Order dated

21.05.2024 passed by the Hon'ble PO. ol DRT, Lucknow under DRC No.

RCA172/2024, DA No. 799/2023 MOBLE CO-OPRETIVE BANK LTD WS M/s Dev

Professional and Others Jointly and Severally.

2, our are heraby directed o pay within 15 days of the recaigt of this notice, failing

which the recovery shall be made in accordance with the Recovery of Debts Dus io

Bank and Financial Instilutions Act, 1993,

3, %ou are hereby ordered to declare on Affidavit the particulars of asseton or before

10772026

4. You are heraby ordened to appear betari the undersigned on 10/07/2026 at 10:30

A

8, 1o Addition 1o the sum aloresaid Yo wilk also e Bable to pay he idlowing cosls,
DETAILS OF COST:

Application Fea Rs. 28005/-
Advocats Fee Rs
Paper publication charges Rs
Misc. Expansas Rs
Clerkage Rs.

Given undear the signature with sealof the undersigned at Lucknow on 29/05/2026
Recovery Dfficer- 1
Debls Recovery Tribunal, Lucknow

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional
Director, Northern Region Directorate I, Ministry
of Corporate Affairs, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
TEJASWINI SOLAR SYSTEM
PRIVATE LIMITED
(CIN : U74999DL2018PTC331791)
having its Registered Office at
FF-39, First Floor, Laxmi Nagar,

New Delhi-110092

......... Applicant Company / Petitioner
NOTICE is hereby given to the General
Public that the company proposes to make
an application to the Central Government
under Section 13 of the Companies Act,
2013 seeking confirmation of alteration of the
Memorandum of Association of the Company
interms of the  special resolution passed at
the Extra Ordinary General Meeting held on
29th May, 2026 to enable the company to
change its Registered Office from “National
Capital Territory of Delhi” to the "State of
Uttarakhand".

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on  the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region
Directorate I, Ministry of Corporate Affairs,
B-2 Wing, 2nd Floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, New Delhi-110003
within fourteen (14) days from the date of
publication of this notice with a copy to the
applicant Company at its Registered Office at
the address mentioned below:-

FF-39, First Floor, Laxmi Nagar,

New Delhi-110092

For & on behalf of

TEJASWINI SOLAR SYSTEM PRIVATE LIMITED
Sd/-

JITENDRA FARTIYAL

(DIRECTOR)

Date : 02.06.2026 DIN : 06974780

Place : New Delhi

WEDNESDAY, JUNE 3, 2026

U GRO Capital Limited

Registered Office Address: B-17, Fourth Floor, Art Guild House, Phoenix

Market City, Kurla (West), Mumbai- 400070

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND EN-
FORCEMENT OF SECURITY INTEREST ACT, 2002 (“THE ACT”) AND THE SECURITY INTEREST (ENFORCEMENT)
RULES, 2002, (“THE RULES”)

The undersigned being the authorised officer of UGRO Capital Limited under the Act and in exercise of the powers
conferred under Section 13(2) of the Act, read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act,
calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the
date of receipt of the said notice. The undersigned reasonably believes that the borrower(s) are avoiding the service of the
demand notice(s), therefore the service of the demand notice is being effected by affixation and publication as per the Rules.
The contents of the demand notice(s) are extracted herein below:

SI.No.

Name of the Borrower(s)
1 | 1) SHIMLA ENTERPRISE

2) PAWAN KUMAR, 3) JILE

4) SHIMLA, 5) AJAY BAISLA

LAN - UGNODMS0000073134,UGNODMS0000073162

Demand Notice Date and Amount
Demand Notice date: 30-May-2026
Notice Amount: 57,80,367.00/- (Rupees Fifty Seven
Lakh Eighty Thousand Three Hundred Sixty Seven
Only) As on 30/05/2026

PROPERTY DESCRIPTION : Property area measuring 5366.66 sq. yds., out of Khasra no. 38, situated in the area of Village
Badshahpur Sirolli, Pargana & Tehsil Loni, Distt. Ghaziabad, (U.P). Boundaries : East: Road, West: land of Manveer, North:
Rasta, South: Land Jile Singh.

Date: 03/06/2026

The borrower(s) are hereby advised to comply with the demand notice(s) and pay the demand amount mentioned therein
and hereinabove within 60 days from the date of this publication together with applicable interest, late payment penalty,
bounce charges, cost and expenses efc. till the date of realization of the payment. The borrower(s) may note that UGRO
Capital Limited is a Secured Creditor and the loan facility availed by the borrower(s) is a secured debt against the immovable
property(ies) being the secured asset(s) mortgaged by the borrower(s) with UGRO Capital Limited.
In the event, the borrower(s) are failed to discharge their liabilities in full within the stipulated time, UGRO Capital Limited
shall be entitled to exercise all the rights under Section 13(4) of the Act to take possession of the Secured Asset(s) including
but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules
thereunder in order to realize the dues in the loan account of the borrower(s). UGRO Capital Limited is also empowered to
ATTACH AND/OR SEAL the Secured Asset(s) before enforcing the right to sale or transfer. Subsequent to the sale of the
Secured Asset(s), UGRO Capital Limited also has a right to initiate separate legal proceedings to recover the balance dues,
in case the value of the Secured Asset(s) is insufficient to cover the dues payable by the borrower(s) to UGRO Capital Limited.
This remedy is in addition and independent of all other remedies available to UGRO Capital Limited under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act in respect of time available, to redeem the Secured
Asset(s) and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing or dealing
with the Secured Asset(s) or transferring the same by way of sale, lease or otherwise (other than in ordinary course of
business) any of the Secured Asset(s) without prior written consent from UGRO Capital Limited and non-compliance of the
above is an offence punishable under Section 29 of the Act. The copy of the demand notice(s) is available with the
undersigned and the borrower(s) may, if they so desire, collect the same from the undersigned.

Sd/- (Authorized Officer)

Place: DELHI

Alfell

PUBLIC NOTICE FOR SALE THROUGH ONLINE E-AUCTION IN EXERCISE OF THE POWERS UNDER THE
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT,
2002 (SARFAESI ACT) READ WITH RULES 6, 8 & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002
Notice is hereby given to the public in general and to the Borrower (s) / Guarantor (s) / Mortgagor (s), in particular, that the below described
immovable property/ies mortgaged/charged to the Asset Reconstruction Company (India) Limited, acting in its capacity as Trustee of various Arcil
Trusts (“ARCIL") (pursuant to the assignment of financial asset vide registered Assignment Agreements), will be sold on “As is where is”, “As is what
is”, “Whatever there is” and “Without recourse basis” by way of online e-auction, for recovery of outstanding dues of together with further interest,
charges and costs etc., as detailed below in terms of the provisions of the Securitization and Reconstruction of Financial Assets and Enforcement of

For UGRO Capital Limited, authorised.officer@ugrocapital.com

Asset Reconstruction Company (India) Ltd. (Arcil)
Acting in its capacity as Trustee of various Arcil Trusts

Arcil office: The Ruby, 10th floor, 29, Senapati Bapat Marg, Dadar (West) Mumbai-400 028

Website: https://auction.arcil.co.in; CIN-U65999MH2002PLC134884

Security InterestAct, 2002 (“Act”) read with Rules 6, 8 and 9 of the Security Interest (Enforcement) Rules, 2002 (“Rules”).

Name of the Borrower / | LAN No. & Selling |  Trust Outstanding amount as | Possession type and| Earnest Money Deposit
Co-Borrower/s / Bank Name per SARFAESI Notice date (EMD)
Guarantor/s / dated 10-10-2024. Date of Inspection Reserve Price
Mortgager/s Type of Property and | Date & Time of E-Auction
Area
Borrower: HL0000000045982 |Arcil-Trust-|Rs. 1074501/- as on 05-01- Physical on Rs.
Pavan Kumar Vastu Housing | 2025-018 {2022  + further Interest 14-03-2023 60,000/- (Rupees Sixty
Co-Borrower: Finance Corporation thereon + Legal Expenses. e -= gedon Thousand only) 1
Shshiprabha Limited request | Rs. 6,00,000/- (Rupees Six
(VHFC) . Lakh only)
Admeasuring area
43.47 Sq. mtr 99-06-2026
at 5:30 PM

OFFICE OF THE RECOVERY OFFICER-I/II

DEBTS RECOVERY TRIBUNAL CHANDIGARH-(DRT 1)

2nd Floor, SCO 33-34-35, Sector-17A, Chandigarh

DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY
OF DEBTS & BANKRUPTCY ACT, 1993 AND RULE 2 OF
SECOND SCHEDULE TO THE INCOME TAX ACT, 1961.

RC/580/2025 PUNJAB ':,ﬁggg‘“- BANK . ted : 12.05.2026

To M/S RS INTERNATIONAL

(CD 1) M/s RS International, A Partnership Firm having its

Registered Office at Plot No. 71, Leather Complex, Kapurthala

Road, Jalandhar, Punjab.

(CD 2) Khushal Viraliya S/o Sh. Vinod Kumar, R/o 252/3-A,

Shivlokpuri Kanker, Khera Meerut- (U.P.).

(CD 3) Poonam Viraliya W/o Vinay Kumar, R/o 252/3-A, Shiv

Lokpuri Kanker, Khera Meerut-(U.P.).

(CD 4) Vinod Kumar S/o Raghuvir Singh, R/o 252/3A,

Shivlokpuri Kanker, Khera Meerut (U.P.).

(CD 5) M/s Kanti Lodge Pvt. Ltd. Having its Registered Office at

46, Amrit Nagar, New Delhi Through its Authorized Director Shri

Vinay Kumar.

This is to notify that as per the Recovery Certificate issued in

pursuance of orders passed by the Presiding Officer, DEBTS

RECOVERY TRIBUNAL CHANDIGARH (DRT 1) in OA/1510/2019

an amount of Rs. 5,08,69,103/- (Rupees Five Crore Eight Lakh Sixty

Nine Thousands One Hundred Three Only) along with pendentellite

and future interest @ 10.60% Compound Interest Monthly w.e.f.

10.05.2019 till realization and costs of Rs. 1,50,005/- (Rupees One

Lakh Fifty Thousands Five Only) has become due against you

(Jointly and severally/ Fully/Limited).

2.You are hereby directed to pay the above sum within 15 days of the

receipts of the notice, failing which the recovery shall be made in

accordance with the Recovery of Debts Due to Banks and Financial

Institutions Act, 1993 and Rules there under.

3. You are hereby ordered to declare on an affidavit the particulars of

yours assets on or before the next date of hearing.

4. You are hereby ordered to appear before the undersigned on

05.09.2026 at 10:30 A.M. for further proceedings.

5.In addition to the sum aforesaid, you will also be liable to pay:

(@) Such interests as is payable for the period commencing

immediately after this notice of the certificate/ execution

proceedings.

(b) All costs, charges and expenses incurred in respect of the service

of this notice and warrants and other processes and all other

proceedings taken for recovering the amount due.

Given under my hand and the seal of the Tribunal, on this date

12.05.2026 Recovery Officer-ll
DEBTS Recovery Tribunal Chandigarh, DRT-1

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
ODICEA DISTRIBUTION TECHNOLOGIES PRIVATE LIMITED

[DEALING IN OTHER NOM-STORE RETAIL SALE | INCLUDING NETWORE MARKETING |)
(Unwder sub-reguiation (1) of reguiation 364 of the insolvency and Bankruplcy Board ol
India {Insolvency Resolution Process for Corporate Persons) Regelations, 201 6)

RELEVANT PARTICULARS
1. | Mame of tsa Corporate Delbar Odicea Distrilitiog Toshnologies Priviede Limiled
alamwg with PAN & GINLLP Ko PAN Mo, AACCOBEIDGA

CIM Mo - USEE080LH01 BFTCI4 3068
| 45-#, Flat B-2, First Floor, Begumpur, Makiva
| Nagar, hew Delhi- 110017, Defnl
| The Company has no wehsite

Mot Applcatie

2. | Address of the Aegistered Office

3. | UAL of wehsite -
4, | Detais of the place where 1ha
rdgarity ol lixed asseds a0 [ocabed
5. | mstalled capacaty af maim
products’ sarvines
B | Quantiy and valu= of main
products: sarvices soid = he
| las financial year
| 7. | Number of employeestsarkmen
{ Further détails melading st
avaiiable linancial stataments (il
schadules) of twa vears, lists ol
rreditors are Zvailabda at LRL
0 | Eligikiility for resolution applicants
under sectsan 25(2)¢h) of the Code
| I5 availabig at LIAL
10, | Last date 08 meoaipd of exprossion
| ol inkarist
11. | Dabe of msua ol dhe provisional list
of praspactva resalution applicands
12. | Last fiate of submission of )
obiections ta the provisional list
| Date of ssue of the final list of
| prospeciive rescduticn applicants
14, | Date o ssue of mfeamatan
mempaandum, avaluabon matie
and request lor resalution plars to
prospective reschution applicants
[ Last date for submissian of

| Mat A|'.1|:i~ca'l;lnz

e e e e

|'CHis nof operativnal since 2004

| No employess at present. _
Lazt sudited finarcials availalia for FY 2024
U ey dirlasts can Bo obined by @-mailing on
cirpaadiceadomail.cam

[ ThE f.a.iTIE-\.'“.ﬁ.[' |‘,|=- avaifed h} E.Enﬂul'li_'.l i | rﬂI]_.IE.E-.'. {11 ]
cirpodicea@gmall.cam

| Thursday, 1810 June, 2026
' Tesday, Frd June, 2026
| Sunday, Z8th June, 2026

| Tuesday, 30th June, 2026

| Wedngsday, 150 Jily, 2026

{15, [ Friday, 31st July, 2006
| . resalition plans .
| 16. | Process emal id tosubmit cirp odiceg@gmall.cam

|| Exprestion of inierest

{17, | Delass of Corporale Detitar's
| | registration as MSME

Daled .- 3 June, 2026

Place: Mumbai

| The Gorporate Dabdor is repestoned 25 MESME

For Jdicea Disfribuiion Technologies Privale Limited

B/

KDRA Insolvency Professionals Private Limited

Resolufion Professional

Odiced Distribution Technologies Privale Limited

IBEI RBegistration Mo, |BEIAPE-DDEHTPA-1 /202 2-23/50037
Correspendence fddress of the Resplution Professional;

1601, Unicarn. Dattaji Salvi Marg, Aradher West, Mimbai =4000853
Heplstersd Emall - brpiskdralp.com

Gorrespongence email - cirp.odicead@gmail.com

“"IMPORTANT"™
w

hilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

Description of the Secured Asset being auctioned: Flat No. B-6, on Second Floor, super area measuring 43.47 Sq. Mtrs., Punima Apartment,

KhasraNo. 474, Village-Sarfabad, Sector-73, Noida, District-Gautam Budh Nagar, U.P.,
East: Plotof Ajay, West: Plot of Chatter pal , North : Plot of Dal chand, South : Road 15 t.

Pending Litigations known to |Nil

ARCIL

ARCIL

Encumbrances/Dues known to|Nil

Last Date for submission of Bid

Demand Draft to be made in
name of:

Same day 2 hours before Auction

Arcil-Trust-2025-018

Bid Increment amount:

As menti

Payable at Par h

oned in the BID document

RTGS details

Name of Contact person &
number

Arcil-Trust-2025-018, Trust Account No: 57500001745590, HDFC Bank Limited, Branch: Kamla Mill
Extn Ctr, Mumbai, IFSC Code: HDFC0000542

Arpit Choudhary arpit.choudhary@vastuhfc.com;

Terms and Conditions:

1. The Auction Sale is being conducted through e-auction through the website https://auction.arcil.co.in and as per the Terms and Conditions of

the Bid Document, and as per the procedure set out therein.

2. The Authorised Officer (“AQ”)/ ARCIL shall not be held responsible for internet connectivity, network problems, system crash down, power

failure etc.

3. Atany stage of the auction, the AO may accept/reject/modify/cancel the bid/offer or post-pone the Auction without assigning any reason thereof

and without any prior notice.

4. The successful purchaser/bidder shall bear any statutory dues, taxes, fees payable, applicable GST on the purchase consideration, stamp
duty, registration fees, etc. that is required to be paid in order to get the secured asset conveyed/delivered in his/her/its favour as per the

applicable law.

5. The intending bidders should make their own independent enquiries/ due diligence regarding encumbrances, title of secured asset and
claims/rights/dues affecting the secured assets, including statutory dues, etc., prior to submitting their bid. The auction advertisement does not
constitute and will not constitute any commitment or any representation of ARCIL. The Authorized Officer of ARCIL shall not be responsible in

any way for any third-party claims/rights/dues.

6. The particulars specified in the auction notice published in the newspaper have been stated to the best of the information of the undersigned;

however undersigned shall not be responsible / liable for any error, misstatement or omission.

7. The Borrower/ Guarantors/ Mortgagors, who are liable for the said outstanding dues, shall treat this Sale Notice as a notice under Rules 8 and 9

ofthe Security Interest (Enforcement) Rules, about the holding of the above mentioned auction sale.

8. Inthe event, the auction scheduled hereinabove fails for any reason whatsoever, ARCIL has the right to sell the secured asset by any other

methods under the provisions of Rule 8(5) of the Rules and the Act.

Place: Gautam Budh Nagar
Date: 03.06.2026

Asset Reconstruction Company (India) Ltd.

Sd/-
Authorized Officer

SHRIRAM

Restrramcio|

Shriram Finance Limited

Head Oifice: Level-3. Wockhardt Towers, East Wing C-2 Block, Bandra Kurla Complex, Bandra (East), Mumbai 400 051;
Tel: 022 4241 0400, 022 4060 3100 ; Websile: hitp:/www. shriramfinance.in Registered Off.: Sri Towers, Plot No.14A,
South Phase Industrial Estate. Guindy, Chennai 600 032, Branch Off; Amba Desp Building, UGF - 12 to 21, Upper Ground
Fioor, 14, Kasturba Gandhi Marg, Mew Cathi -110001

APPENDIX-1V-A JEEZSUNEHITRUETE AR EXI] AUCTION NOTICE FOR SALE OF IMMOVABLE PROPERTIES

NOTE: It is informed that “SHRIRAM CITY UMION FINANGE LIMITED" has been amalgamated with “"SHRIRAM TRANSPORT FINANCE LIMITED" as per
order of NCLT, Chennai. Subsequently the name of “SHRIRAM TRANSPORT FINANCE LIMITED" was changed as “SHRIRAM FINANCE LIMITED" with
eftect from 30.11.2022 vide Cerlilicate of Incorporation pursuant to change of name dated 30-11-2022.

E-Auction Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with provision to Rule 8 (6) & Rule 9(1) of the Security Interest Enforcement Rules, 2002.
Natice is hereby given to public in general and In particular to the Borrower's and Guarantor/s that the below described Immovable properties morlgaged/
charged to the Shriram Finance Limited. The symbolic possession of which have been taken by the Authorized Officer of Shriram Finance Limited{Earlier known
as shriram City Union Finance Limited) will be sold on "As is where is', "As is 'what is”, and "Whatever there is” basis in -auction an 16-June-2026 batween 11
AM to 12 PM for recovery of the balance due to the Shriram Finance Limited from the Borrower/s and Guarantor's, as menfioned in the table, Details of the
Borrower/s and Guarantor's, amount due, short deseription of the immaovable property and encumbrances known thereon, possession type, reserve price and
garnest money deposit and increment are also given as:

Name of Borrowers/ Date & Amounl Reserve Price Eamest Money Date & | Conlact Person
Co-Borrowers/ of 13{2) (Rs.) & Deposit Details Timeol| and Inspection
Guarantors/Mortgagers Demand Notice Bid Increment (EMD) Details. Auction dale
Loan Account No. Rs. 38.03,398.12/- | Rs. 52.07,100/- (Rupeas | EMD amount to ba | 16th Mr. Saamirendu
RSSDLLP2303250002. (Rupees thirty eight fifty two lacs seven | deposited by way of | JyuNE, Patra
1. Atul (Borrower) lacs three thousand | thausand one hundred ) | H1eo/ NEFT 1o the | agme | (3280268950)
D-7, Yamuna Vihar Road, North Gonda- |  three hundred ninety Bl Incioineal ko Egn ﬂﬁ};;:ﬁ 3
110053 gight and paisa I Ry ‘
2. Gunjan woimoayjason | [olLUCIo v | T
C-53/4-A, Gali No. 1, Mohanpuri, 04th June, 2024 with | g:mﬁﬁ“!’hirﬁﬁe d'"'”’“'“ 11.00 (9618413158)
Moujpur, Delhi-110053 further interest and iy P sl am. lo
3. Bhawna other contractual Earnest Man BANK NAME- AXIS | 4129
; ; . ey BANK LIMITED Mr. Pawan Preel
C-53/4-A, Gali No. 1, Mohanpuri, charges and Deposit (EMD) (Rs.) BRANCH- DR 0 PM. Singh
Moujpur, Defhi-110053 penalties, Excluding 2101 (R 5 :
| further interest, legal rH = FE[[” ? tr[L upeei EE ELTAEHliHPFﬂdéEH (92TBEBEB14)
Dot OISR APOSSORSON VRG] | andothercosts | colonalin ooy [ CHENKAL
¥ b ) L] | ] ]
15"1 l.Il.lI'f EEEE X Ph}'si[:ai FDESEEEinn '|'|'|'|EI:|1 Sha" hE LESI [Iaiﬂ -“" BAMNK ACCOUNT NO- Fmp&rhr
applied at the time of ek . . Inspection Date:
Encumbrances known| Nol kn submission of EMD : | Current Account No .
ol known closure of this loan 15/06,2026 006010200067449 11th June, 2026
Demand notice Date : Time 10.00 a.m. to IFSC CODE- Time 11.00 a.m. to
11.06.2024 05.00 p.m. LITIBOO0000G 04.00 p.m.
Description ol Property

Schedule - 1 - Built-up property built on plot of land measuring 50 sq. yards, oul of 100 sq. yds. Oul of khasra no. 64, bearing part of property no. C-33/4-A,
siuated invillage Moujpur, inthe abadi ol Gali No. 2, Mohanpuri, Moujpur, lllagua Shahdara, in the abadi of Gali No. 2, Mohanpuri- Moujpur, Delhi-110053
Boundaries: East: Properties of Others, Wesl: Remaining Portion North: Gali 15 Ft. Wide South: Gali 15 FI Wide

Place : Delhi
Date : 03-06-2026

STATUTARY 15 DAYS NOTICE UNDER RULES(B) & 9 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002
The borrower/mortgagors,/guarantors are hereby nolified to pay the sum as mentioned above along with up to dated interest and ancillary expenses belore
the date of e-auction i.e. 16-June-2026, failing which the property will be auctioned/sold and balance dues, if any, will be recovered with interest and cost.

The Authorised Oificer reserves the right to reject any or all bids without furnishing any further reasons. The online auction will be conducted on website
hitps://eauctions.samil.in.) of our third party auction agency and for the place of Tender Submission/ for obtaining the bid lorm / Tender open & Auction,
please visil lhe website hitps://eauctions.samil.in. and for detailed terms and conditions of the sale please reler to the link hitps://eauctions.samil.in.
fauction provided in the website of Shriram Finance Limited.

Sd/- Authorised Officer
Shriram Finance Limited

epaper.ﬁnant:iaiexpress.cﬂn.. .

New Delhi
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ABBOTT INDIA LIMITED

JINDAL STEEL LIMITED
(Formary known as Jindal Steel & Power Lmited]
Regd office - O P Jndal Marg, Hisar, Haryana, 128005
Corporate office - Towar B, 4th Fioor, Flot Moo 2 Secioe-32, Gurgaon - 122001
Emni |d « imvestorcans@endalstood com
HOTHE FOR LOSS OF SHARE CERTIFICATES
Maolice & hereby given that the: Share Cediicaiels) for the undermentionsd Equdy shane of
the Company hawe been Lost misplaced and the holdes{s)purchasan(s) of the said Equity
Shares have apphed bo the Company for igsws duplicate Share Cenlficatals).

Godrej BEC, Plat © 68, G Block, 16th Floor, Bandra Burls Complex,
HNaar MCA Club, Bandra (East), Mumbai - 400 051, Maharashtra
Kotice i3 hereby given that the Certificatels) for the under mentianed
Equity Shares of the Company heve been lost [ misplaced and the
halder{s) / purchasers) of the said Equity Shares have applied to tha
Company 1o issue deplicate Share Certificatels). Any person who has
o ciaim in respect of the said Shanes should lodge the sama with the

&, CyberTech
Systems and Software Limited

CYBERTECH SYSTEMS AND SOFTWARE LIMITED

Registered Office: CyberTach House, Plot No. B - 63 /64 / 65, Road No, 21/34, J. B, Sawant Marg,

MIDC, Wagle Estate, Thane (West)- 400604, Maharashira, India Company o165 Registered OMfice within 21 days from this date ¢lse the Folio Hol  Mames of the Cart-Ho. | Dist, Ne, D4l Mo Mool | Facs Valus
CIN: L72100MH1995PLCOB47EE; Tel. No. 022-6983 5200; Company will proceed 1o issue dupbicate certificateds) to the aforesald 55 HT;E:E:EI 5 22';':;‘;5 " l‘;“['mu 5":'__’;’ | *‘“5"'
Email: essl. investors@cybertech.com; Website: htips.‘eybertech.com applicants without any further |ntimation e 35301 | HARISH K SHAH | 501792 163108807 | 163200656 | 1850 | 1

Contact Person: Ms. Sarila Leelasamani, Company Secretary & Compliance Officer Folic | Memeof | Noof | Distinctive nos.

i, Shareholder | shares|  From TO Fram| T

Ary parson(s) who has 8 claim & respect of sbove mentioned Shares should lodge such
clairmds) i writing supparbad by valkd documents with Registrar & Transfer Agent, Alankit
Assignments Lid., Alankit House. 4Ei2, Jhandewalan Exin., Mew Dethi - 1100855,

CyberTech Systems and Software Limited ("Company"), has compieted the dispatch of Letter of Offer dated May 30, 2026 along B NAIK & 152 | 14267773 | 14267924 | 11280 1180 ;;::h; r*;: 1 ; ?35;11?34- 4254 1;:‘;4: Fr-lxli :;54?:;: o ;:nrr;;ﬁrnaar;:;hin ‘;nmmp“mmﬂ;
- " A T i F'“-‘!'.HH-‘!'.HII-R S INOICE. areafter no claims w an nag-an Or iOmpany. Will procesa
with Otfer Formg and Share Transfer Form {(*Form SH-4%), in relation to the Buyback, throwgh electronic mode for shareholder s fae ssusing duplicate Shte Cerlificata(s) I fisw of Griginal Share Certiicateds).

with.email id on Monday, June 01, 2026 and through speed post whose emall id's ara not available, on Tuesday, June 02, 202610
al the Eligible Shareholders, holding Equity Shares as on the Record Date i.e. Friday, May 29, 2026 in accordance with Securities
and Exchange Board of India (Buy-Back of Securifies) Regulations, 2018, including any amendments, statutory modifications or
re-anactment thereal, for the tima being In force (“SEBI Buyback Regulations”) and such other circulars on modifications as
may be applicable. Further, in terms of Regulation 3(ii) of the SEBI Buyback Regutations, if a request is received fram any Eligible
Sharehodder for a Physical copy of Letter of Offer, the same would be dispatched physically by speed post/courser,

For the detailed schedula of activities in relation to the Buyback, please referto the Letter of Offer. A brief schedule of activities for
the Buybackis as follows:

Activity
Buyback Window Opening Date
Buyback Window Closing Date

Mame of shareholder

N { Sharehalderis)-
ame of Shareholder(s) HARISH KANTILAL SHAH

DATTATRAYA B NAIK & PRABHAKAR B MAIK

Fiaca: Mumbal
Diare: 0CEE026

Dated: (2.06.2026

NOTICE HINDUSTAN UNILEVER LIMITED

iRegd. Office: Unilover Houso, B D Sawant Marg. Chakala, Mumbai, Maharashitro- 400099
Thiz Iz fo inform the general public thal Ornginal Share Certificatels) lssued b
HINDUSTAM UMILEVER LIMITED, the details of which are aa mentoned balow, hay
been lost'mspiaced and an agplicatsan has been mads by the halders) for the ssu
of duplicata Share Cenlificale{s} in respect Ihereof,

Enaltec Pharma Research Private Limited

[C1M: U24230MH 2005 TC 153404}
Regisiered Office: Plod Mo PL-11, MIDG, Addl Ambomnath, Ambemath, Maharashia, india, 421508
Tol,-+84SSTEATT I, Fax; +81-22-67507070
Emall; ceienattac.com. Websie: wew analies com

Day & Date
Thursday, June 04, 2026
Wednesday, June 10, 2026

Farm Mo, INC-26
Last date of receipt of completed Tender Forms and other specified documents including Wednesday, June 10, 2026 Pususr] o nde 30 the Coinpares (ncorparation] Rues, 204) Mame of Shareholder Folio No. Euﬂr':ﬂ:alalr- Distinclve Nos. ;l; r:i
b ! - Atvrtizemen fo be publshed in the newspaper Tor change of mgsieed office of the company from o
physical share certificatas (if and as applicable) by the Registrar to the Buyback By 5 PM. (I5T) i T A LA PRRE TRy
The details of the Buyback Entitlement in each catagory are as lollows: - uiﬁ;ﬂﬁa TEHE REEE;:&?&L% o lPAﬂumTr:;a;:;i F:EPAHIKH HLL2726482 | 5147565 To 1000
STER BT4491260
| Category of Eligible Shareholders ___Ratio of Buyback {i.e. Buy-back Entitlemant)* W B maliee of sb-gection () of Secton 13 of Compsries Aol 2013 and Fom : - oy - ——s
Reserved Category for Small Shareholders 12 Equity Sharas for avery 277 Equity Shares held on cause (a) Of mi-uie (5) of il 30 of e Companies (oorporaton| Riles, 2014 y person who has @ claim in .-ef.paq:l af the said shares or Dh]E:f!tlnrj a the
AND issuance of the duplicate Share Certificate shall lodge such claim or objeciion with

tha Racord Data
12 Equity Sharas for avery 277 Equity Shares held on
the Record Data

*Note: Tie above ratio of Bupback is appraximate and provides indicative Buyback Entitlement, Any computation af the Buyback
Entitleiment using the above Buyback ratio may provide a stightly aifferent number than the aclual entiflerment due fo rounding-
aff. The actual Buyback Entiflement factar for Small Shareholders under the Reserved Category is 4.331835257% and for obher
shareholders under the General Category is 4. 33189307 7%, Also, the numbers arrived af Using the acfual Buyback Entitlernent
may nod conform exactly fo the Buyback Enftittement printed i the Terder Form due fo roanding-off of the faclor

For further information on the Ratio of Buyback as per the Buyback Entitlement in each Category, please refer o paragraph 22.7
on page 37 of the Letter of Offer.

In the malier of Enattes Frama Resesech Frveie Limiled haing fa Regizlened Offioe al

it cornpany at ils registansd office within 15 days from this date or else the company
Fiod Mo PL-11, MIDGC, Add. Ambamain. Ambeenath, Mafersahia, inda, 421508

will proceed 1o Esue duplicate Shace Cedificatols) withoul any furser delay

Fiace: Murnbai Mame of Holder
Dete: 0ADE2026 PARMANAND HIRALAL PARIKH

General Category for all ather Eligible Shareholders

Potdonar

Ieotice is heneby given (o e General Pubiic $ial Englec Phanra Resesrch Prvale Limeled {[Company) progposes
I ke applicaton 1o ihe Regonal Direcor, Naw Momns, Weatam Ragon Direchorade I under Secton 1314) of
Iha Gomparies At 13 seeking corfimation of aliesaion of B Memorsraum of Associaton of the Company
in e of P specal resclubon passed al the Exira trdnary genstal meating held an 27th Mandh 2066 o
enabie (e company o changs its Regisieed Ofice fom “S5ate of Manareshln® I "Siak of GogErat

Ay person wihoes inlereels kely 10 be atiecied by the proposed change of the negisleed olfica af the oompany
mzy dgiver cither on tha M S poral fevey mca.gercing by [ling immstorcomplaini form or cause o be dednpmed
of send by regEised poal of sber abjedians supparisd by an afided slaling e reluns of Risher ivfenes| and
grounss Of appoaion lo ihve Reglonal Direclar, Navi Mumbai, 'Wesltem Region Directorate N, &t the address
*Everesi, Sth Flaar, 100 Manne Drive, Mumbai=00002, Mabarashiea™ within kurisen days o the date of piibi catian

ELIGIBLE SHAREHOLDERS CAN ALSO CHECK THEIR ENTITLEMENT ON THE WEBSITE OF THE REGISTRAR T0 THE | [ o o et st Mottt i o

BUYBACK BY FOLLOWING THE STEPS GIVEN BELDW: For Enatec: Phatas Resasich Private Linitsd
1] Click on httpsyYin.mpms. mufg.com/Offer Defaullaspx — sfi
2] Selectthe name of the Company —*CyberTech Systams and Software Limited-Buyback™ Place: Thane Chairman and Managing Director
3) Select holding typa - “Demat” or *Physical” or “PAN" e s
4) Based on the option selected above, enter your “DPID CLID" or “Folio Number™ or “PAN"

51 Click on Submit.

&) Thie entitigsment will be providad in tha pra-filled "FORM OF ACCEPTANCE-CUM ACKNOWLEDGEMENT'

In casa you have not raceived the Letter of Offer and Tendar Forms, the same are also available on the websites of the Company,

= EXPRESS

-' GROUP

E-Auction Sale Notice under IBC 2016 '

Dex-vin Polymers Private Limited (In Liquidation)
Communication Add: 105 Lotus Business Park, Ram Baug Lane, Off S V Road, Malad
West, Mumbai — 400 064. CIN: U17120MH1990PTC057006 email: agirp06@gmail.com
Sale of assets of Dex-vin Polymers Private Limited (in liquidation) forming part of the
Liquidation Estate by the Liquidator appointed by the Hon’ble National Company Law Board,
Mumbai Bench vide order dated 17.3.2020. The sale will be done by undersigned through the

g-auction platform https:/ibbi.baanknet.com.

Date and Time of Auction (With/Wednesday, 24.06.2026 at 01.00 PM to 02.00
unlimited extension of 5 minutes) PM

Last Date of submission of EMD 22.06.2026

Inspection date and time Till 18.6.2026 with prior intimation to the Liquidator

i"T\ INDIAN

-
g
-

-

$»

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
ODICEA DISTRIBUTION TECHNOLOGIES PRIVATE LIMITED

(DEALING |N OTHER NON-STORE RETAIL SALE [ INGLUDING NETWORK MARKETING ]|
{Under sub-regulation (1) of regulation 364 of the Inzolvency and Bankruptey Board of

the Securities and Exchange Board of India, the Registrar o the Buyback, the Stock Exchanges and the Manager to the Buyback at A : =
: : ia [ [ 5 i ] ssets Reserve Price| Initial EMD | Incremental
https://cyberiech.com, www.sebi.gov.in, www.in.mpms.mulg.com, www. bseindia.com, www.nseindia.com and i (Rsshisacy Ressition FYSELs e Gerparate Paresns] Ragu stions, H10) (INRs) | Amount (In Rs.) |Value (in Rs)
Wiw.Saflioniadvisor.com, fespectively. : : : .y ) o Lot No. 4 — Eight (8) number of Galas at| 51,21,450- | 512,145~ | 1,00,000-
Capitalized terms used in this communication and not defined herein shall have the same meaning as ascribed in the Letter of 1. | Narme.of the EWUTHI?_DENET | Odicaa Distribution Techologies Private Limited SP Talange Industrial Estate, Forest
Offer, il biliaialiohe e 0 s Naka,Chikloli MIDC, Ambernath 421501
FORAND ON BEHALF OF THE BOARD DF DIRECTORS OF CYBERTECH SYSTEMS AND SOFTWARE LIMITED 5| Aadreee of he Begislersd Ofice | 45-A, Fiat B2 First Flaor, Bagurmpur, Malviya Terms and Condition of the E-auction are as under:
PR pir e y oy 1. E-Auctionis being held on “AS IS WHERE IS, AS IS WHAT IS, WHATEVER THERE IS AND
Magar, New Dalls - 110017, Dalls ) ’
e eSS A SR SARITA LEELARAMAM T AR T TR RiE 75 ki WITHOUT RECOURSE BASIS” and will be conducted “Online” through the approved
1 | Dekiills ol the o B i Y e service provider https://ibbi.baanknet.com.
Sd/- Sd/- Sd/- Eﬁ?|:;rfl1,3 r:-: ;xm&;:&mm ol 2. The complete E-Auction Process document containing details of the assets, online E-
Non-Executive Diractor Whale-Time Director Company Secretary & Compliance Officer &, | Instadid capacity of main Hiat Apglicable Auction bid form, Declaration by bidder, General terms and conditions of online auction
DIN: 01964333 DIN: 05350841 1CS1 Membershin Number: A35587 producs/ sarvices sales are available on website https://ibbi.baanknet.com/eauction-ibbi’/home and also
' ‘ n : . | Guaniity and vaue af rein T i not operaional since 2025 gv‘ie:n%téle@ m;t:l cghni Liquidator and can be shared on specific request at
Place: Thane groducts’ servicas sald in the 3 girp g ; '

. Prospective bidder shall deposit the Earnest Money Deposit through the Baanknet auction
platform.

. Prospective bidders shall submit an undertaking that they do not suffer from any
ineligibility under section 29A of the Code to the extent applicable and that if found
ineligible at any stage, the earnest money deposited shall be forfeited.

Date: 03.06.2026 Sd/- Anish Gupta - Liquidator —
Place: Mumbai Dex-vin Polymers Pvt. Ltd. (In Liquidation)
IBBI Reg. No. IBBI/IPA-002/IP-N00285/2017-18/10843

Date: Jung 02, 2026

| festfmancilyear 0 | I
_ 7. | Number of employees/workmen | No employees at presant, 4
8. | Furiher detaits incheding last

L L 2

| Last audited financiads avalable for Y 2024
available financd stalements (with | Other details can be obtained by e-mailing an
schedules) of two vears, listsof | cirpoficeadgmad.com

| Cradors ane dviable al AL,

Eligiba#y tor resalulian apphcanis

unitfar seciion F5(21(h) ol the Cade

&= available at URL

Last date of receipt ol expression

of Interest

Orle nt Cement LI m Ited 11.| Date of issue of the provisional st | Tuesday, 23d June, 2025
CIN : L26940GJ2011PLC171878 ; { y : i '
af prospective resolution applicants |
Regd. Office : “Adani Corporate House”, Shantigram, Nr. Vaishno Devi Circle, 12| Las1 date of submissicn of | Sunday, ZB1h June, 2076
S. G. Highway, Khodiyar, Ahmedabad - 382421, Gujarat, India. Phone No.: +91-79-2656 5555 | abjections to the provisanal list
Website: www.orientcement.com, E-mail : investors@orientcement.com 13.| Uk ot icsue of the fmal st of

| prospective resalution appécants
Notice to the shareholders of the Company |

Diate of issue of information
. i
Sub: Compulsory transfer of equity shares to Investor Education and Protection Fund (IEPF) Account G RIFAL N TR T Y
Notice is hereby given pursuant to the provisions of Section 124 (6) read with the Investor Education and

Thee sarme can De Svailed by sending @ request o
| cirp.ofcaadgmail com

adani || |

ib | Tharsday, 18th June, 2026

Cement

PUBLIC NOTICE

This notice is issued by “Shree Vallabh Metals™, Mumbai,
Maharashira in the public interest. concerning the registered
Trademark“*MAXFRESH"

| Tuesday, 301h June, 2076
Lo ST L ) - |
Wadneatay 6t <te. 202 “Shree Vallabh Metals™ 15 the sole and exclusive legal owner and
proprietor of the well-known registered trademark *“MAXFRESH™
uiider the Trade Marks Act, 1999, registered in Multiple classes and

and reguest for resolution plans 1o
prospective resalution appscanis

Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016, and the “Amendment Rules, 15| Last date for submission of | Friday, 3188 July, 2026 the said registration is valid, subsisting. and in full legal force. Neither
20177 (the “Rules”) notified by the Ministry of Corporate Affairs, the Company is required to transfer all shares rasodution plans “MAXFRESH” nor “Shree "Ir’nllnth Metals” is Tisted o BEE o
in the name of Investor Education and Protection Fund (IEPF) Account in respect of which dividend has not 16 | Procass email id 1o submil [ Cirp, oticea@gmai.com ik e i : ; i
claimed by the shareholders for seven consecutive years or more. | Eigisasiin 5F ntses _ NSE. We have “never” authorized, licensed or permitted any third
The Company in compliance with the aforesaid “Rules” has sent individual notices to all those shareholders 17| Details o Comorate Debtor's | The Corparate Debtar & reglstered as MSME party, including any listed company, to Use the "MAXFRESH

FOR DAILY BUSINESS

whose shares are liable to be transferred to IEPF Account and have also uploaded full details of such shares | registration as MSME trademark and to Raise or solicit public/institutional funds on the

due for transfer as well as unclaimed dividends on the website of the company at Dated - T June, 2076 For Odlcea Disiribution Technologies Private Limited strength of any purported association with the “MAXFRESH™
https://orientcement.com/disclosure-reg-46/investor-contact/. Shareholders are requested to verify the details Place: Mumbai S Trademark, The public and investors are cautioned 1o exercise
of unclaimed dividends and the shares liable to be transferred to the IEPF Authority. KDRA Insoivency pm.r,ﬁ:ﬁgf:;mg jjmjﬁ:[: extreme care and conduet proper due diligence before investing. Any

Shareholders may note that both the unclaimed dividends and the shares transferred to the IEPF Authority can
be claimed back by them from IEPF Authority after following the procedure prescribed under the Rules.

The concerned shareholders may take further Notice that in case the Company does not receive any
communication from them by 20th August 2026, the Company shall, in compliance with the requirements set
outin the Rules, transfer the shares to the IEPF Authority by 04th October, 2026.

Shareholders whose shares are liable to be transferred to IEPF Demat account may note that the shares,
whether in physical or electronic form will be transferred to IEPF Demat account with the procedure notified by
the Ministry of Corporate Affairs, from time to time. In respect of the shareholders holding shares in physical
form, upon transfer of shares to IEPF Demat Account the original share certificate(s) which stand registered in
their name shall stand automatically cancelled and be deemed non-negotiable. In respect of shareholders
holding shares in demat form, the Company shall inform the concerned depository by way of corporate action
for transfer of shares lying in their Demat Account in favour of the IEPF Demat Account.

mvestor who has subscribed to or invested in shares/securities of any
listed company based on false representation of association with
“MAXFERESH" 1s requested to immediately come forward.

Odicea Disiribution Technolegies Private Limited

IEBI Registration Mo, IBBUIPE-M0SQ/IPA-1/2022 2350037
Corresponcance Address of the Resolution Prafpssional;

1601, Unicom, Dattas Sakvi Marg. Andhen West, Murmbat - 400053
Registered Email - ip@kdraip.com

b ; All information will be kept “strictly confidential”. Please direct all
Corraspondenca email - cirpodices@gmail.com s

communications and information to:

Contact: Mr.Bhavik Jain
Email: infoi@maxfresh.co.in
info@@shreevallabh.co.in
Mobile: 9146000761

PUBLIC ANNOUNCEMENT

In the matier of Sunblink Real Estale Pvi Ltd undergoing CIRP
An Interdocutory Application bearing LA, {L.B.C.) No, 1224/MB/2026 filed under
oection 66 of the Insolvency and Bankneptcy Code, 2016, in C.F (IB) Mo

Shareholders having any queries on the subject matter, may contact the Company’s Registrar and Transfer

A7T/MB/2024 came up for hearing before the Hon'bie National Company Law

This notice is issued “without prejudice”.

Agents KFin Technologies Limited, Ms. Shobha Anand, Vice President at Unit: Orient Cement Limited, Tribunal Mumbai Bench-lon June 1. 2025 =
Selenium Tower B, Plot 31-32, Gachibowli, Financial District, Nanakramguda, Hyderabad - 500032, Tel: +91 : - : : - Shree Vallabh Metals i)
) I : Pursuantta the Qrder dated June 1, 2026 passed by the Hon'ble Tribunal, the present : ! w
40-6716 2222, e-mail ID: einward.ris@kfintech.com. : R ; 1 Mumbai 03-06-2026 il
_ . pubdic announcement is being issued as notices issued 1o the follawing Respondents med o

For, Orient Cement Limited coubd notbe served: www.maxfresh.co.in ot

: =)

- Mr. Sunny Suresh Bathija )

Place: Ahmedabad Pranjali Dubey : o
Date: 02nd June 2026 Company Secretary Flat Mo, 12, Dakshin Paki, D Monte Park, Pali Hill, Bandra West, Membai - 400050 o

(Respondent No. 1)

Aahna Mercantile Private Limited

Linit Mo. 228, 2nd Floor, Trade Center, Bandra Kurla Complex, Bandra (East), Mumbai,
Maharashira - 400051, (Respondent No. 3)
Cloud Nine Realtors Privale Limited

Office No. 502, Madhava, Plot No. C-4, E Block, BKC, Bandra (East), Mumbai,
Maharashira— 400051, (Hespondent No. 4)
Glowster Properties Private Limited

Unit Wo- 228, 2nd Floor, Trade Centar, Bandra Kurta Complex, Bandra (East), Mumbai

PUBLIC NOTICE

NOTICE IS HEREBY GIVEN 1o public at large that, we, on behalf of our clent, are
mvestigating the ownership right, title and interest of Niteen Vijay Pandekar (PAN
AJIPPE163B), Indian, age 47 years, agriculturist, having his residence at 601,
Cherish, City of Joy, Nirmal Lifestyle, JSD Road, Mulund West, Mumbai ~ 400080
{(“Owner”), in the land bearing Survey No. 383 admeasuring 0-08-00 H-R-P
(equivakent fo B0D square meters) situate, lying and beingat Village Bhilavle, Taluka
Khalapur, District Raigad, as more parficularly described in the Schedule hereunder

SHAREKHAN LIMITED

Regd. Office: 151 Floor, Towear 3, Equinox Business Famk, LBS Marg, Off BRE, Kura (West), Mumbes, 400070,
Matarashira, India; Tel, 022 §750 2000, Fax; §@2 2437 THI: Email |D: companysacreiarialioss hamshan com
Wabsite: www sherakchan com; SN Mo, UE9998MH1995PLC0ETA0E
Extract of audited consolidated financkal results for the year ended March 31, 2026

{Amounts arm in © millons, except per share data)
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TS = 400031, (Respondent No. 5 written ("Property”), as our chent Is negotiating to acquire the Propery from the

s = Proper Buildcon Private Limited Crwner, with a clear and marketable fitle, free fram all encumbrances of any nature
= Pardculars s il e o5 a0as BO/2666, Tirupati CHS, MHB Colony, Gandhi Nagar, Bandra (East), Mumbal - |  |whatsoever,

. £ b i B 400051, (Respondent No. ) Any and all person | entifies | institutions/ autharities having ar caiming to have any

. Loyl A Dallas Traders and Developers Private Limited share, right, title, inferest, claim, objection and/or demand {directly or Indirectly),

| 1| Total negme 14,914 17,100 Capri, 15t Floor, Anant Kanekar Marg, Bandra East— 400051, (Respondent No. 7) benefit and/or entitlement of whatsoever nature in relation to or against Property or

g | et oy {loge) for e padod befor ta 2017 2 G658 Mr. Nadarajan Ramani any partion thereof, whether by way of sale, agreement for sale, memorandum of

| Sheals eocaphcnet apdior wiiatedioaey Remse) | | FlatNo. 401, BLDG C-11, Shanii Vihar, Opposite Sector 2, Mira Road, District Thana, understanding, transfer, assignment, exchange, partnership, allotment, charge,

4 | NetProfit { (Loss) for the period before tax 3 T8 5 gET Mumbai—401107. {Respondent No. B) encumbrance, ienancy, sub-tenancy, leasa, sub-lease, license, morigage (equitable

| SR ol ealor R R AT | ' Mr. Shivaji Dattaram Bate or otherwise), inheritance, occupation, caretaker basis, possession, partition, share.

4. | Net Profit/ {Loss) for the period after tax 3 791 | BES Jai Guru Datta Mitra Mandal Wadala. Sewree ¥ Road. Mumbal - 400031, gift, devise, lien, charge, oulgoings, grant of development rights, maintenance,

(after axceplional and/or extracedinary items) (Respondent No. 12) easement, right of way, tust, covenant or condition, release; relinquishment,
| Tota Comprehensave Income for the perisd ' acquisition, requisltion, or beneficial right / interest wunder any trust, right of
; Mr. Arit Mohammed Naseer Shaikh g .

5. | [Comprising Profil after tax and Other 2.751 1,850 45-2 Samadhan CHS Lid. MHB Col Ganidhi N Haridra. (Eaefl. Wardia prescription or pre-emption or any other method through any agreement, contract.
|___ | Cemgrshensive inoore (fher ) . s llliol o " AN I DI, anﬂr:a': ai}' ”UITI1? T | |deed. document, wriling, conveyance deed, devise, bequest, succession,
| 6. | Paid up Equity Share Capital_ | 587 . il f 1. : (RespondentNo. 17) reservation, family arangement! settiement, FSI, TOR, disposition, fitigation, decree
| 7. | Reserves {excluding Revaluation Reserve) 17,858 15,108 Mr. Amit Kaushik _ or order or award or injunclion or attachment of any court of law or tibunal or revenue

a8 - Securiies Premium Account 4. 083 -‘I,I:IQ.E Office i‘-:IIZI. Eni'.ﬁrﬂL A Il‘lllrlq, Bth Flﬂ'l:lr, E.Hlﬂdl]ﬂi&, Sahar Hﬂad, MI:IHEH I:EEET:L or mtutw El.l'lhf'.lril"n' or arbitration or othergise howsoever of any nature
|_9. | Networth 18,445 15,695 Mumbi 3 400069, (Respondent Mo, 18) whatsgever, in 1o, out of or upon the Property or any part thereof ("Claims”) are
| 10, | Qutstanding Debl 38,786 22,417 Mr. Gouri Shankar haraby required to give notice thereofin writing along with complete and cartified true

.-1 1. | Cutetanding redeemabla prafarance sharas . - | -
12. | Dabt Equity rato | 210 | 143
Eamings par Share (before axtracrdinary ifems|

Office No. 6071-A-01, A Wing, 6th Floor, Kaledonia, Sahar Road, Andhen (East),
Mumbai - 400069, (Hespondent No. 19)
It is further stated that notices issued to Respondent Nos. 1,3, 4.5, 7, 12,17, 18 and

copies of documentary evidence | proof thereof, 1o the undersigned, at Khaitan & Ca,
Advocates at One World Cenire, Tower 1C, 13" floor, 841, Senapati Bapat Marg,
Mumbai 400013 and also by emall addressed to mumbai@khaitanco.com (marked

= E?.L?!.ﬁnﬁﬂﬁ?“ i — ALTS 19 were returned undelivered with the postal remark "Addressee Left Without o the auej'ltiﬂn u;luf ru:lr Abhiraj Gandhi), within 14 _{faurta_enh days fr-:m_ the date
P ——— e ——TE——— Insiruction”. Notice issued to Respondant No. 6 was retumed with the remark “No | | hereo, fading which it shall be deemed that the claimants) has | have relinquished
14_ | (of #40 each) Besic { Diluted (In ¥} 47 51 31.75 Such Parson on the Address”, and notice issued to Respondent No. 8 was returned | | swch Claims or that such Claims, if any, have been consciously waived, disregarded,
(mot annualised) with the remark “Insufficient Address” abandoned and acquiesced for all intents and purposes and shall no longer be
15. | Capilal Redemgtion Reserve _ 30.00 _ 30.00 Accordingly, the aforesaid Respondents ar hereby calied upon fo remain present, | | Binding on the Cwner andlor our client
| 16, | Dabeniure Redemption Reserve _ | 5 either in person or through their authorised representative/counsal, at the hearing o EHEE“%
17 | Debt Senvce Coverage Rato 0,13 0.2 seheduled before the Hon'bie National Company Law Tribunal, Mumbai Bench-l on (Description of the Property)
| 18, | Interest Service Coverage Ratio | 227 ' 228 Jung 23, 2026, faifing which the matier may be heard and decided in their absence. | | All that plece and parcel of the land bearing Survey No. 38/3 admeasuring 0-08-00

H-R-F {equivalent to 80D square meters) situate, lying and being at Village Bhitavle,

Further, the respondents have bean diracted to file their reply affidavits before the said
Taduka Khalapur, District Rakgad and bounded as under:

next date of hearing.

a} Tha abowa audided financial results which are pubishad in accordance with Reguiaban 534 of SEBA (Lisling
Obfgations and Desclosure Reguirements) Regulalions, 2015, as amended, SEBI'S Qperational croulas
SEBVHODOHSPICIRZ2021/813 dabed Auguest 10, 2021 have besn reaviewsd by e Audil Comimiibas and

sfunaéquanuy gppm-.n{'ed by the Einla.m of Direciors Bt thelr respec;ﬂed wgmm hiedd on May E;:z:d 26, = & For any further intormation or ciarification, the concerned parties may contact: Email On or fowards the Marth aurvay No. 38128
B} The Consokdicdated financisl results have Daan ravswed tha it mrmities and sEppros tljl' the gl o K t s i : H 1 i#
e 2 n% T St Ty i o L Sunbdink. ibc{@omail.com; Infoi@rsinghassociates.com On ortowards the South Survey Mo. 38/1/4
aud apenioh on the censolidatad Fnancial resulis Sd/- On or lowards the East Stirvey No. 38
] The consolidated firancial results of ke Comaany have been prapared in aecordance wilth indian Accounbng
g.t:.lanﬂarda -:Iru:IdFILSJ lenaﬂ um:lgf tha meﬂanlaaas ggﬂ:?n Accounding Standards) Hules 2015 ag amendad by tha Anshul Euptﬂ Onor foveards the Wast Eun'-E:.' Mo 3840
mpanias {Andian EIIIL"'ltﬂ!_:I tardarss) Huss, 18, H H : 1
e e For and on behalf of M/'s Truvisory Insolvency Professionals Pyt Lid. Dated this 03 day of June 2026
Sharekhan Limited Resolution Professional
CIN: U2oDsBMH1905PLC08T408 Reqistration No. IBBI/IPE-0103/1PA-2/2022-23/50020 For Khailan & Co
il Kyung Kang Registered Address: 1501, Tower No. 4, Spring Grave Towers, ~ Bd-
Mumbai Dirsctor & CEQ Date: 03 June 2026 Lokhandwala Township, Kandivali East, Mumbai-4000101 Abhira] Gandhi
Date: 27 May, 2026 DiM:11150802 Partner

Place: Mumbai Email Id: sunblink.ibc@gmail.com

epaper.financialexpraﬁﬂamﬂ‘. .




=3 faeett

3 S, 2026

19

sfveaq aitawhd d & e fegarm wu (3fean) fafwes, (enfde)
B @4 "wuE e
k‘v"’?% A e R Y R B L | P s T

e aitercellar 4 (st Praferim & fing
aifert sefrg wva &

TYPNI 5-ATHe UIdd -
SHYS TS B TG

SA

KATI PATANG LIFE STYLE LIMITED

Registered Office: 5-101, Panchsheel Park, New Delhi-110017
CIN-L 72200DL1992PLC0D47931

EXTRACT STATEMENT OF AUDITED STANDLONE & CONSOLIDATED

TCEE HA ol Wgae faties & Wefua foxia sniEt & dey § wonfia enfde- snfier-2&2-2024-001"

T h TRl WU A AU AT § HrERd USHhd hEieE: € Well, 1ot e, 29, AAmOfq Se AW,
TE (UFPH) FeE-400 028 ATWEE: www.arcil.co.in; WIETR- U65999MH2002PLC134884
SAeTET E-Homt & weaw 9 faent & fow st geer wfawfa feq (wede) frem, 2002 & few o6, s 3R 9 &
e ufed fadta snfeat & wfasfaetor iR yAfdmior qen ufavfa fea wadw stfufrem,
2002 (TRRE ATUEW) & TEd JrhaAl BT WA A gL
TAERT T €9 A 1 ol 3R f9 &9 F SeleRi/ MR /aeerendtait st ifew fezn sman € for fafim sifda o (‘aftia’) & o=t & ®u §
T AT § R TiHe Rergarm st (fean) fafiee (dsiipa srareie wweii & "o A foi o & TareAie & SgAR) % U s/

FINANCIAL RESULT FOR THE QUARTER / YEAR ENDED 31, MARCH- 2026

. Figures Rs. in Lacs ot rafet
Pfarer T ddwn/2026/8 /7608458 _L_EI ) gRa :ﬁ%aﬁhmmﬁiﬁaﬁuﬁgﬁr%ﬁ(mﬁq)ﬁm,.zoog (ﬁjﬂ)%ﬁme,ssﬁw%maqﬁﬁﬁ?ﬁawﬁ?ﬁ%qﬁrgﬁwwm
i Eé II. i 01, 026 [ ~ Standalone B  Consolidated qen gfayfa fed gee= s, 2002 (srfafrem) & graemt & e # 21 S, Yok IR ARG 31fE 3 | aehrn A ot et & fag sifaerea
i i B weta Bl SR Particulars Quartee Ended| YearEnded | Quarter Ended | Quarter Endsd | Vear Ended | Quarter Ended hlohlhie REURNNGE SRS B LA LRSS i
s iob bankin T wwww.gem.covw.in % ¥ 3uer & IR et (Audted) | {Audied) | {Audited) | [Audited) | (Audted) | (Audited) FoAE TS | |z | el g R | TR | St W oD
g;ﬂg;mm,mm v & | P & Faf e qur fs 3 31002026 | 31032026 | 31002025 | 31032026 | 31.03.2026 31.03.2025 TS | q o | AW | 10102024 F FGER e e
E HEEUE] & el AT HEOE wewn. GOV, g
. ;pz;‘ N I wAie www.gem.goun deslac Tedal income fram operations (rmel) 11.35 101 46 Q.00 366,56 133255 par R fer TR T WRR qaT 's‘—‘ﬁ?leﬁ o fafer
el Prodil [ {Loss) from ordinary actvibies - ===
after tax B | (81.27) (188.92) (36.05) (374 56) (855.17) (171.42) FHAEN: HL0000000045982 | - sf¥fet- ®. 1074501/~ | %4%2% w;' 60,000/~
H!-Til’i':‘-l'f-l qﬁﬂ"'l'&ﬁT Hd-tldh, Ml Profil | (Less) for the perod alter tax (after o AR W 5'3’ | 722025 | Fof¥ 05-01-2022 T + | e W e (7 19 E AT
fAmfor ve afvesea dard, Extraordinary dems) (81.27) {188.92) {36.05) (374.58) (955.17) (171,42} TE-HIqR: A P | <018 | T A A + 1 St 6:;6’00'000/ -
(o/=io &), ghe-fgdg, Equily Share Capital 44325 44325 24817 443,25 43,25 24917 MAER A dfereh < e S
I A4 A {mrh?.[}, Resenes (excluding Revaluation Reserve as ( ) 43.47 = Hex 22-06-2026 T 5:30
4/308, IGCIGH ous, shown in the Balance Sheet of previous year) | (191881) | (1918.81) {2103.33) (2525.81) (2525 81) [2339.41) : L . : : . R 31?
e 1, ol AR Earnings Per Share (before extraordinary ' w1 W o W = : e Wgﬁ_é’ﬁaﬁ A WW?&M o ﬁ?:{, ki % ) A 474, T ’
: _ . : _ HaFex-73, Aeel, Sar-Tian g8 TR, 3.9., Jd: 39 & wie, 9fm: I e 6 @ie, SW: T 9% Hh @S, S 15 Fe FHl TS |
(FI0OHO0 I¥R &= ITFEH) items} (of 7 40/~ each) Basic : Diluted
O 1@19!&'-1&-9;’[163,’4!3 Basic (21) [43) (14} {85) {218) (64 sfder & 9w ¥ wfad gered e afde & W= ¥ e
&A1 02.06.2026 Déuted (21} {43} [14) {85) (215) (649) | : RUTHI /SRl — .
Heqarei Rfde L3 L2l Earnings Per Share (aflar extracrdinary |ielt S e Wt tfn fafr | S fo Femd | 2 e gl drett glg Tl al;_a;a_{mg e
JoNo e Fom, & 3R # fFaw itesmis) lof 210/ sach) g =
| : | . o€ W f9He Uy # fewis AIA-22-2025-018 T WS
el & Fpin fB@ftw @@l &g Basic - [0.21) (0.43) (014) (0.85) [2.15) [0.68) W R w § )
Eﬂiaﬁafwgﬁiﬁﬁ Diuted * [0.21) {0.43) (a4 | (0as) (215 (0.68) _ | STETE faeruT 31&16_{—@2—2025—018, 2R "1 W.: 57500001745590, TEUHA S fafies, vmar : wHen fia
Hl-i'iﬂ'l -1:”1 . éﬁm o/l ﬁJr]l NOTES : (The above ig in exiracd of the detaded fommat of the Standlone and Consoliated Quarterly  Audited Financial Result for the Quarter Mear ended 5 ! = Eﬁlﬂz”ram, T‘_"'%‘ K % HDEC0000542
a3 s s b, March 31, 2026 filed with the Stock Exchange under Reguiations 33 of the SEBI (Listing and Other Disclosure Requirements) S L] =%, arpit.choudhary@vastuhfc.com;
?EE_BE : -aﬂﬁé sk q_jrﬁg{' 4 Regulatons, 5. The full format of the Quartedy | Yeady Financial Resulls are avaidabie on the Slock Exchange websites.www.besindia.com Lﬁw e - -
4 GGG T 0, TS 4 r i : : i T o
el e i By i and on the Company websites, www. Katipatang.com/Investor For Kati Patang Lifestyles lelgt::rj 1. ;gm:ﬁm ragl HerEe https;//i:h:r,cﬁo;_gr a%rcil,co_in 3 WA @ $-femh % w8, qo el qEr % fE o v % ergEn, ol i
gfeseg daT, (B 7). . Pk % AR AT T S [
ar, { ”’“L';ET- 3R New Delhi Gokul Naresh Tandan 2. TR SRR (‘TER ) R A e TR, e wen, R 3 S, e e ot 3 fore R T Se S
el FrE () Teie  40-HR0-16 30-05-2026 Managing Director 3. e % TRt off =Ror 8, sl form i hROT SrATe @R for Rl gd AT o Sl oy Ty SRR R /e S Wehdl € A1 et
5+ =5, T TR, TS o DIN : 00441563 1 I T T 2 |

st FfEET o= @1 s w0 1000.00 a.
+ 18% sftea A 1000.00+180.00 =
1180.00) & P & wel & B
fFaTm = AW B 998 http/fin.

TR shal/aletardr i Rt off Senfrer s M, W, T Yok, TG W AN SHUHE, Wi Yosh, USHel Yoeh 3MfS T iTar w1 1T, St
AN A & ATAR Ufd Fafd &l 39 981 H ug=m/faaRd o & fAu Jiam & Sawres 2

5. ToI% SICHQIAIS ol 7O Sielt STHT e | U, Wfayd aRufadl s gufad e arer i, gfdea wafa o wanfired 2R Jenfaes s anfs
wfed Sl AR/ o deig § o s qedrs/3fad TRem A =Afet | e fomra § e i w1E gfdesdr O g gt i
& 3R T & Em | e o wifteha iRt foRdt off iR wer 3 <l _fueRi st % e fR o e 9 feier A= g

upsdc.govin & HeE HrE sy 6. TR T e e ge # Fiy R aniewed 9 wein S ¥ SR a6 T §; weitn s f o 3, Tem
AT fEm AT AET &l oo =1 g % ferg foreiraRy/sRaT = @
ﬁﬂ'ﬂw:- 7. FHSIGRATREY/Seehehdl, Sl 3t SIehral AR o foTe Iar 2, 33 fosht ifew 1 Swins 3feafaa Hiem fosht & e o aR # gren fea (yad)

oot & frem 8 iR 9 % ded U Aifew % w9 H W
Ife SR FHuiRa o frdl off srRu 4 fawa &1 S e, 9 siiia o Femt s sifufrm & frem 8(5) & wauEl & ded et o g ales @
yfeee Wufw s o1 SRR 1

At RsaHiff@- 030620263
08.06,2026 HITF 12.00FH|
fAfae =@ & @A - 09062026

Bl -
R 02:00 53 ;W g TR . e s
e @ & @A - 00062026 & FINANCIAL EXPRESS fedian: 03.06.2026 e fegam st () fafies

Al b Laace

TR 04:00 T3

U St
siifefaan ferdieqom erateliar wgae fafes
(3 R-WR geu faent [Aeas ARl W] § wrEw)

& fad afiefa @t eifveafe & faw smsor
(WA fearen ot feenfaaus 9 (wile =atwar & fau fearen wwam ufswan)

& [ ] fafrem, 2016 & faf@m 36y & Su-fafm@m (1) & @)
obiKwi -
1 |iiie TAER w1 9, 99 3R sMfefaen feRieem Taarsisl grsde fafies

WeTET/TeTerd =) afd B9 Fe: AACC08394A
ONE MOBIKWIK SYSTEMS LIMITED || e - s
| 2 dofigpa wrEte T aa 45-T, TA -2, YIW T, STHYY, Ad TR,
CIN: L64201HR2008PLC053766 - fwﬁ ﬁ?ﬂ“‘r—gow,ﬁiﬁﬁ .
Registered Office: Unit No. 102, 1 Floor, Block-B, Pegasus One, Golf Course Road, Sector-53, Gurugram, Haryana-122003, India "4 ﬁigﬁ“ﬁ st T | e T
Tel: +91(124) 490-3344, Email ID: cs@mobikwik.com; Website: www.mobikwik.com = mr@i@ T
POSTAL BALLOT NOTICE TO THE MEMBERS OF THE COMPANY 6 | fd o & A per | S 2004 @ e 8
IRl /AaTst A SR o
NOTICE is hereby given pursuant to the provisions of Sections 110 and 108 and other applicable provisions, if any, of the Companies Act, 2013 (“the Act”), read with Rules 20 and 22 of the Companies 7 | e e % i e el

foxir e 2024 o o sifam stifee for U foi
foraror 3etedt § 1 37 fareRw cirp.odicea@gmail.com
TR Y IR I R ST Tk

8 | firet &1 il o fordr ferereor, (S |
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(Management and Administration) Rules, 2014 (“the Rules”), the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Requlations, 2015 (“SEBI Listing
Regulations”) (including any statutory modification(s) or re-enactment(s) thereof for the time being in force), read with the General Circular No. 14/2020 dated 8th April, 2020, General Circular No.

17/2020 dated 13th April, 2020, General Circular No. 22/2020 dated 15th June, 2020, General Circular No. 33/2020 dated 28th September, 2020, General Circular No. 39/2020 dated 31st December,

| o e 1 o 25(2)(h) % 3icTd THTEH kS cirp.odicea@gmail.com TR TR TSR U

TR ST HehaT B

2020, General Circular No. 10/2021 dated 23rd June, 2021, General Circular No. 20/2021 dated 8th December, 2021, General Circular No. 3/2022 dated 5th May, 2022, General Circular No. 11/2022 dated e ¥ I T AR W I &
28th December, 2022 General Circular No. 09/2023 dated 25th September, 2023, General Circular No. 09/2024 dated 19th September 2024 and General Circular No. 03/2025 dated 22nd September, 10 | e A e T A F | TeAR, 18 9, 2026
2025 issued by the Ministry of Corporate Affairs (hereinafter collectively referred to as “MCA Circulars”), relevant Circulars issued by SEBI in this regard (hereinafter collectively referred to as “SEBI I ;T;fz;w T S | T 25 0, 2036

Circulars”) and the Secretarial Standard on General Meetings issued by the Institute of Company Secretaries of India (“SS-2"), the consent of the Members of One Mobikwik Systems Limited (“the | | F ST i |

Company”) is being sought by way of Postal Ballot through remote e-voting process only (“remote e-voting”) on the resolutions as set out in the Postal Ballot Notice dated June 02, 2026. The Postal _ 5 i??%?%? S e et _W’ 28 T 202
Ballot Notice is available on the Company’s website https://www.mobikwik.com/ir/meetings/postal-ballot/FY2026-27 and on the website of the stock exchange where the equity shares of the 1 mﬂﬁmﬁmﬁ?aﬁ o | R, 30 T3, 2026
company are listed i.e. BSE Limited (“BSE”) www.bseindia.com and National Stock Exchange of India Limited (“NSE”) www.nseindia.com and on the website of National Securities Depository Limited |14 'zimfaa S S 1 Y T, | R, 1 T, 2026
(“NSDL") at www.evoting.nsdl.com. In compliance with the aforesaid provisions and MCA Circulars, electronic copy of the Postal Ballot Notice (“the Notice”) along with the Explanatory Statement g?am@;[%mm%@

have been sent through e-mail to all members who have registered their email IDs with the Depositories/Depository Participant(s)/Company/Registrar & Share Transfer Agent as on May 29, 2026
(“Cut-off date”). The following Special Businesses are proposed to be passed by the Members through postal ballot:
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Sr. No, Description of resolutions Type of resolution
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1 Approval for alteration in object clause of the Memorandum of Association of the Company Special Resolution

Approval for sale and transfer of the Company’s Lending Services Provider Busines (‘LSP Business”) on slump sale basis to Mobikwik Distribution Services Private

- g o . . Special Resolution
Limited (formerly known as Mobikwik Credit Private Limited) (“MDSPL"), a wholly owned subsidiary of the Company

B G 14 [AT9 33(2) <]
T/, A gRI, W 9 A R JBEHE gRT

Prafoa-ager siféeer 1/ 11
gt cTenfgaRer adore (Shemed 2)

Variation in the objects / terms of utilisation of the Initial Public Offering (“IPO”) proceeds and extension of time limit for utilisation of the IPO proceeds. Special Resolution

All members are hereby informed that:

1. Date of completion of dispatch of Notice is June 02, 2026.

2.The Members should note that in terms of the General Circulars issued by MCA, no physical ballot form is being dispatched by the Company and the Members can cast their vote using remote e
voting facility only.

3.Members holding equity shares as on the cut-off date are only entitled to cast their votes by remote e-voting facility, any person who if not a member as on the close of business hours of the cut-
off date, should treat this notice for information purpose only. The Company has engaged the services of NSDL for providing remote e-voting facility to its members.

4.The Members holding shares in physical form and whose email ids are not registered with the Company as on the cut-off date are requested to register their e-mail ids by following the steps
mentioned in the Notice under the section “process for those members whose email ids are not registered”.

5.Members holding shares in dematerialized mode are requested to register/update their e-mail ID with the relevant Depository Participants with whom they maintain their demat account(s).

6. The remote e-voting facility will be available, please refer the instruction mentioned in the Notice for the same.

7.Pursuant to Rule 22(5) of the Rules, the Board of Directors of the Company have appointed Mr. Devesh Kumar Vasisht, Managing Partner and/ or Mr. Praveen Kumar, Partner of M/s. DPV &
Associates LLP, Practicing Company Secretaries (Firm Registration No. L2021HR009500) as the Scrutinizer, for conducting the Postal Ballot remote e-voting process in a fair and transparent
manner.

8.The voting through Postal Ballot e-voting shall commence on Wednesday, June 03, 2026 from 9.00 a.m. (IST) and ends on Thursday, July 02, 2026 at 5.00 p.m. (IST). The e-voting
module shall be blocked thereafter and the voting shall not be allowed beyond 05.00 p.m. (IST) on Thursday, July 02, 2026.

9.0nce the vote is cast on the resolutions, the member will not be allowed to change it subsequently or cast vote again.

10. The results of the Postal Ballot/E-voting will be announced on or before July 06, 2026 at the registered office of the Company and shall be communicated to BSE at www.bseindia.com and NSE at
www.nseindia.com where the equity shares of the Company are listed and will also be displayed on the Company's website at https://www.mobikwik.com/ir/meetings/postal-ballot/FY2026-
27and on the website of NSDL at www.evoting.nsdl.com.

11.In case members have any queries regarding e-voting, they may refer the Frequently Asked Questions (‘FAQs’) for Shareholders and e-voting user manual for Shareholders available at the
‘Download’ section of www.evoting.nsdl.com or call on no.: 022-4886 7000 or contact NSDL official, Ms. Pallavi Mhatre, AVP at their designated e-mail addresses: evoting@nsdl.com.
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19.05.2026

By Order of Board of Directors
For One Mobikwik Systems Limited

Sd/- WX B 3R RESROT P e} b ded, 39 [ BT fadT TAT I
Place: Gurugram Ankita Sharma 19.05.2026
Date: June 2, 2026 Company Secretary el AP

U acll TSR, deTe (SRR 2)

epaper.jansatta.com
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Tenders are mwted frorn eligible bidders for Meter reading of LTIP
consumers through CMRI and Manual meter reading on MR -9 sheet
where CMRI is not possible, bill printing, Energy Bill distribution &
taking acknowledgement from consumer under Palghar, Dahanu,
Talasari ,Boisar-r, Saphale & Boisar-M Sub division of Palghar
Division, Palghar Circle (Tender No. SE/PLG/TECH/CMRI/PLG/
2026-27/T-07) for the amount of Rs. 60 Lakhs
Sale period of Tender (Online only):- 03.06.2026 to 13.06.2026.
Submission due date (Online Only):-13.06.2026 up to 11.00 hrs.
For detail please visit company's
Website:- https://etender.mahadiscom.in/eatApp/

Superintending Engineer, MSEDCL Palghar Small Circle.
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